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आदेश / O R D E R 
 
PER RAM LAL NEGI, JM 
 

These are the two appeals preferred by the appellant assessee against the  

two orders dated 26/11/2015 passed by the Ld. Commissioner of Income Tax 

(Appeals) (for short ‘the CIT (A)’)-16, Mumbai pertaining to the assessment 

years 2009-10 and 2010-11, whereby the Ld. CIT (A) has  dismissed the 

appeals filed by the assessee against assessment orders passed u/s 143 (3) of 

the Income Tax Act, 1961 (for short ‘the Act’) pertaining to the aforesaid 

assessment years. 

2. The appellant/assessee has filed an application dated 27.04.2018 

seeking permission to withdraw the captioned appeals stating that it does not 

want to pursue the aforesaid appeals, therefore the same may be allowed to be 

withdrawn. 

3. The Ld. departmental representative did not oppose the said application. 

 

4. Hence, in view of the written request of the assessee we allow the 

application of the assessee and dismiss both the appeals of the assessee as 

withdrawn. 

    In the result, appeal filed by the assessee for assessment years 2009-10 

and 2010-2011 are dismissed as withdrawn. 

        Order pronounced in the open court on 14th May, 2018.  

 

              
  Sd/-        Sd/- 
 

       (SHAMIM YAHYA)                           (RAM LAL NEGI)  

   ACCOUNTANT MEMBER                JUDICIAL MEMBER  

  म ुंबई Mumbai; दिन ुंक Dated:   14/05/2018 

   Alindra, PS 
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आदेश प्रतितिति अगे्रतिि/Copy of the Order forwarded  to :   

1. अपील र्थी / The Appellant  

2. प्रत्यर्थी / The Respondent. 

3. आयकर आय क्त(अपील) / The CIT(A)- 

4. आयकर आय क्त / CIT  

5. दिभ गीय प्रदिदनदि, आयकर अपीलीय अदिकरण, म ुंबई / DR, 

ITAT, Mumbai 

6. ग र्ड फ ईल / Guard file. 

                                                                   
 

आदेशानुसार/ BY ORDER, 

सत्य दपि प्रदि  //True Copy// 

                                                                 उि/सहायक िंजीकार    (Dy./Asstt. Registrar) 

                                                     आयकर अिीिीय अतिकरण, म ुंबई /  ITAT, Mumbai 

 
 
 

 

 


